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Order dated 8.,10,2002

The Advocate for the Applicant has
filed a Memo dated 8,10,2002 stating that the
Applicant does not want to press this O.A.;as
he has jin the meantime)retired from service,

In this view of the matter, this 0.A. is

dismissed as not pressed.
shri A.K.Bose, Sr.Standing Cownsel
and Shri B,Das, Addl,Standing Oounsel appearing

for the Respondents/Department are present and
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